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Sondead, body ‘seized’ by police, father
‘missing’: A Pun]ab family’s ‘drug story’

Kamaldeep Singh Brar
Amritsar, October 28

EVENIN Punjab’s storled fight
agalnst drug addiction, what
happened on Tuesday was a
first. As the family of Daljit
Singh, 34, was making its way
toaslteIn Mansa city wherean
agltation has been on against
the Kkilling of anti-drug activist
Parvinder Singh Jhota, the po-
lice descended In huge
numbers and made away with
the coffin holding Daljit’s body,
dodging protesters and beating
those who tried to block its way.
Aday later, the family says they
have noclarity on where Dallit’s
body 1s, while his father re-
malns “missing”.

Daljit’'s family says he died
of drugs; police have called It a
“murder”, without sharing any
detalls.

On Tuesday, the family
based in Bhamme Kalan village
was trylng to make its way to
thesite 15 km from thelr home,
where the agitatlon over Jhota
has been ongolng, to reglster
thelr protest. Jhota was shot
dead on October 13, when he
confronted a pharmacist in
Mansa for allegedly selllng
drugs, prompting protests
across the state. Jhota's family
was among the three “victims”
of Punjab’s drug problem
whom Unlon Home Minister
Amit Shah met during his re-
cent visitto the state.

Daljit’s wife Param)it Kaur
says he had been trying to quit
his addictlon, specifically to
“chitta”. The two have a 5-
year-old daughter and a 14-
year-old son; the mother and
children are nowslttingat the

Jhota agitation slte.

Says Param)lt: "He was
sober for the last 21 days. But
yesterday, heleft home without
Informing us, apparently to
meet someone, and only his
body returned.” The family be-
lieves hegot hold of some drugs
while he was out. Daljit’s body
was found near Bharawanandl
village, 1 km away.

Daljit’s father Jarnall Singh
retired as a veterinary pharma-
cist, and 1s now often called
upon by surrounding villages
to treat cattle. The famlly says
hetook Daljitalong In the hope
of keeping him busy and steer-
ing him away from drugs.

Anelghbour, HardevSingh,
says: “Jarnall trled very hard to
help hisson quitaddiction, but
the boy did not change.”

To sustalin the household
and to fund the treatment of
Daljit, and his mother who has
been alling for long, the family
sold their three-acre land,
nelghbours say. They survived
on whatever little money Jar-
nall’s work got him.

On Wednesday, the nelgh-
bours were gathered at the fam-
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Police personnel carry away the body of Daljit Singh. viceocras
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ily’s empty home. One of them
clalmed that police brought
Jarnall home late Tuesday
night. “They wanted Jarnail
and Param)it to slgn papers
agreelng to Daljit’s cremation.
When they refused, the police
took Jarnall away.”

Hardev says: “Jarnall
pleaded to stay back... but the
police did notrelent. Helooked
devastated. Now we have no
contact with him. We do not
know where he 1s or what con-
ditlon helsIn.”

Desplte repeated attempts,
SSP Vibhav Chaudhary could
not be contacted. PTI reported
Chaudhary as saylng that Dal-
Jit's body had been thrown by
the wayslde by someone, and
three people rounded up.

DIG Harjeet Singh told The
Indlan Express that Daljit’s
postmortem had been done at
the All India Institute of Med!-
cal Sclences, Bathinda, and the
report was awalted. Regarding
Jarnall, the DIG sald he was not
in police custody.

On the actlon against pro-
testers, the pollce have sald
they were only trylng to main-

taln law and order followlng
“assault™ on Its personnel.

Hardev says that “sensing
escalating police pressure”, Dal-
Jit’s family, including his wife,
children, sisterand mother, left
the house quietly Wednesday
morningto makelittothe Jhota
protest. “Avolding main village
roads, they used rural lanes to
reach thesite.”

Former Punjab chlef min-
ister Charan)it Singh Channi
visited the family at the site to
offer condolences and his sup-
port. Speaking to the media,
Channisald: “If the police have
custody of both the father and
the son’s body, are they plan-
ning to forcibly cremate the
body without the famlly’s per-
misslon?” Theactions are "avi-
olation of human rights and
dignity”, a “torture of the
family™, he sald.

The NHRC has taken prima
facle cognizance of Incldents
surrounding Daljit’s death, 1s-
suing notices to the Chief Sec-
retary and DGP, and seeking a
detalled Actlon Taken Report
within two weeks.

Calling Daljit's death part of
the larger Punjab story, Hardev
says: “Parvinder Jhota also
cametoourvillagelast yearand
caughtsomedrmgpeddlers near
adhaba, selzinga bag full of cap-
sules. To be honest, we did not
fully understand him back then,
wethought he was alittle crazy.”

Now, Hardev says, they real-
1se what.Jhota was trylng to do.
“He was worklng for the people
and for thelr sons. He made a
huge sacrlifice. His family also
made a sacrifice... No one can
repay the debt owed to Jhota
and his family.”
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NHRCissuesadvisoryon ‘Protectionof Human

RightsofFemale Inmatesand their Children’

STATESMAN NEWS SERVICE
New Delhi, 28 October

The National Human Rights
Commission (NHRC) issued
an Advisory onthe Protection
of Human Rights of Female
Inmates and their Children’
tonine Union Ministries, Chief
Secretaries/ Administrators,
Director Generals of Police of
all States and Union Territories
(UTs).

"The NHRC emphasisesthat
the rights and neads of prisoners,
inchading the female prisoners
and their children, whoconstitute
amore vulnerable group, require
focused attention and a sensitive,
gender-responsive approach,’
the NHRC said on Wednesday.

Bevond custodial safeguards,
it calls for humane prison
conditions, adequate maternal
and child healthcare, access
tojustice, preservation of family
ties, protection of children's
best interests, meaningful
opportunities for rehabilitation
and social reintegration.

The Advisory focuses on
ten broad areas for action.
These include Pre-Admission,
Arrest and Entry into the
Prison System, Admission
Records, Child Database and
Documentation, Health, Medical
Careand Mental Health Services,
Women Inmates: Living

Conditions, Hygiene, Welfare
and Sensitisation, Children
Living with or Separated from
Prisoners, Communication,
Mulakat and Family Contact,
Prison Administration, Legal
Aid and Access to Justice,
Gender-Responsive Facilities
and Welfare Measures during
Court Production of Women
Inmates, Rehabilitation,
Post-Release and Social
Reintegration and Foreign
National Inmates.

The NHRCurged all authorities
concerned to implement the
recommen- dations in the
Advisory and furnish an Action
Taken Report (ATR) within
twomonths to keepit informed
of the progress made.
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Rights panel demands ChiefSecy, DGP's
response ondeath of Mansa farmer

TriBUNE NEWS SERVICE

NEW DELHI, OCTOBER 28
The National Human Rights
Commission (NHRC) has
issued notices to Punjab
Chief Secretary and Punjab
DGP to enquire into the cir
cumstances leading to the
suspidous death of Daljit
Singh and submit an action
taken report in two weeks. : :
NHRC member Privank Protesters outside the DC's residence; and (right) ex-CM Charanjit Channi with Daljit Singh's kininMansa,
Kanoongo i1ssued notices on
a complaint by Harman-
deep Singh Mehta, who
alleped that Daljit Singh
died under suspicious cir-
cumstances and his body
was taken away by the Pun-
jab Police amid protests by
his family. The police have
maintained that they acted
to maintain law and order.
The NHRC directive comes
amid allegations that the
death was linked to drugs.
Meanwhile, BJP
spokesperson Gauray Bhatia
attacked Punjab CM Bhag
want Mann for the death,
alleging drug overdose asthe
reason. Slamming AAP as
“arajak, afeemi party”, Bha-
tia said the BJP would not
rest till justice was served to
Gulzar Singh, Parvinder
Singh Jhota and Daljit Singh,
who died on account of “the
state's drug trade challenge”.
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Rights panel seeks Chief Secy, DGP’s
response on Mansa farmer’s death

TriBUNENEWS SERVICE

KEW DELHT, GCTORER 28

The National Human Rights
Commission (WHRC) has
issued notices to the Punjab
Chief Secretary and the Pun-
jab DGP to inquire into the
circumstances leading to the
suspicious death of Mansa-
based farmer Daljit Singh
and submit an action taken
report in two weeks.

NHRC member Privank
Kanoongo issued notices on
a complaint by Harman-
deep Singh Mehta, who
alleged that Daljit Singh
died under suspicious cir-
cumstances and his body
was taken away by the Pun-
Jjab Police amid protests by
his family, The police have
maintained that they acted
to maintain law and order.

The NHRC directive comes
amid allegations that the
death was linked to drags.

Meanwhile, BJP spokesper-
son Gaurav Bhatia attacked
Punjab CM Bhagwant Mann
for the death, alleging drug
overdose as the reason

Slamming AAP as “arajak,
afeemi party”, Bhatia said the
BJPwould not rest till justice
was served to Gulzr Singh,
Parvinder Singh Jhota and
Daljit Singh, who died on
account of “the state's drug
trade challenge”,

“The people of Punjab are
calling the Aam Aadmi Party
the ‘arajak, afeemi party’.
The leaders are immersed in
intoxication and arrogance,”
the leader added.

) -

Protesters stage a sit-in cutside the DC's residence; and (right) ex-CM Charanjit Singh Channi with Daljit Singh's family members in Mansa.

-

Family members, protesters gherao DCs residence

ArcHImT WarTs
THIEUSE SEWS SHNVICE
MANSA BATHIND A, OCTOEER 28
Tension gripped Mansa on
Wednesday, a day after the
police fordbly took custody of
marginal  farmer  Daljit
Singh's body and shifted it to
AIDMS, Bathinda, as his and
slain anti-drug activist Parvin-
der Singh Jhota's family
members continued their stir
The police registered two
FIRs, one for murder and
another for attempt to mur-
der over an attack on a police
teamn. Besides, three arrests
have been made in connec-
tion with Daljt's death
caused due to suspected
drug overdose. A board of
three doctors conducted the
post-mortem examination on

ROW OVER POST-MORTEM

B The victim's family has
alleged that he died after
consuming chitta (heroin)

W His wifie, Param)jit Kaur, said
the family had not consent-
edtothe postimortem

B Kaur said her father-in-
law might have given con-
sent under pressure

B The victim's father, Jarnail
Singh, in a video recorded
at AllMS, said, *l gave con-
sent as | am a poor man
and havetoeam aliving”

B “There was high-handed-
ness earier, but the police
hawve now taken the right
action,” he added

Wednesday, but the body was
still kkept at ATIMS,

Protesters ghemoed the
Deputy Commissioner's resi
dence in Mansa, demanding
the release of those detained
on Tuesday, A portion of the
Barnala-Sirsaroad at Tinkoni,
reopened to traffic on Tuesday
morning, was closed again,
The Bhartiva Kisan Union,

meanwhile, staged protests
outside 40 police stations,

Heavy police deployment,
barricades, trucks and trolleys
on major roads prevented pro-
testers from reaching the agi-
tation site, The National Com-
mission forMinorities has also
sought a report from the Chief
Secretary, the Mansa DC and
the SSP within aweelk.

Former CM  Charanjit
Singh Channi and Tarsem
Singh, father of incarcerated
Ehadoor Sahib MP Amritpal
Singh, joined the protest.
“Daljit's family told me that
the police came to their resi-
dence at midnight and asked
his wife to give consent for
the post-mortem. Is this the
rule of law? Bhapwant Mann
can handle the stage, not the
state,” he said.

A police officer said the mur
der FIR was registered on the
statement of Daljit's father,
Jarnall Singh, who named
three persons, “All three have
been arrested,” he said,

SSP Vaibhav Chaudhary
said separate FIRs had been
registered over Daljit's death
and the attack onthe police.
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NHRCissues advisory onrights of women prisoners, their children

Seeks action by nine Union ministries, states and UTs; report sought within 2 months

GK News Service
New Delhi, Oct 28

The National Human Rights Commis-
sion (NHRC) has issued an advisory
on the protection of human rights of
female inmates and their children,
urging authorities to ensure humane
prison conditions, adequate health-

care and access to justice.

The advisory has been sent to nine
Union ministries, Chief Secretaries
and Administrators, and Directors
General of Police of all states and
Union Territories.

The NHRC stressed that women
prisoners and their children con-
stitute a particularly vulnerable

group and require focused attention
and a sensitive, gender-responsive
approach. It called for adequate
maternal and child healthcare, pro-
tection of children’s interests, pres-
ervation of family ties and opportu-
nities for rehabilitation and social
reintegration.

Full Text On: greaterkashmir.com
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Advocate moves
NHRC after
minors paraded
by Hisar cops
Kumar Mukesh | Tnn

Hisar: The alleged public
parading of two juveniles in
conflict with the law by uni-
formed police personnel in
Hisar, along with the circula-
tion of videos revealing
their faces and names, has
been brought to the notice of
National Human Rights
Commission (NHRC).

Advocate Naresh Goyal,
former secretary of the Hi-
sar Bar Association, has
submitted a complaint to the
NHRC chairperson, seeking
anindependent inquiry into
the role of Hisar superin-
tendent of police Siddhant
Jain and other officials con-
cerned.

According to the com-
plaint, media reports pub-
lished on Oct 28 stated that a
case had been registered
against unidentified per-
sonson Oct 24 at HTM police
station in Hisar on charges
of attempttomurder andun-
der the Arms Act. The advo-
cate alleged that the juve-
niles, whose heads had been
shaved, were made to walk
through a public area in the
presence of uniformed po-
lice personnel.

He further claimed that
some social media-linked in-
dividualsrecorded their vid-
eosas well.



Nai Duniya, Gwalior, 29/10/2026
Page No: 8, Size: 9.66cm x 12.89cm

AT H gad D A W
HHFAIBR AR = TR ofdg

FEgET HaEgEl, AFEE U e d g $
Tid W el & gAh Setolld 148 =l HIRTaR
% dfery ol § g9 & ae § Iy
Aifed ST X 2w o A Rue & =6 w2
7| Fepraaedl sAEN e Bed o gUar @i
AN & & Brpma ¥ oWy @ B s
Hiera gred ® g fHer | uReEr w9 Hid @ s
ol HiT o Tk 319 & WY fole wevi o W@l
o1 ol gfers A Teh foran | wevf=eniEl o¥ s Wi
fopan afit =63 =i w1 fewrma o feram |

30 W sTEM 3 Fer & Reeea # ame g
3TN 7o gedl Tifed & AHaieRR! & Seeie
& TR & 3 SfeE 31 gy | 21 R s
SRR T WA & T SR 70 R iR F9
TES-RIEl = gfereRiHgl W e fear o




§7

S
NATIONAL HUMAN
RIGHTS COMMISSION

Prabhat Khabar, Ranchi, 29/10/2026
Page No: 3, Size: 9.97cm x 10.87cm

AAfeen dfcal i aa@f o siftioel ue
CoCa3iTee e, o e & arit feuld

oift. Iy weafaEr s
(TFUEHARE) A S # 98
ofeen i@t oim SR Ty
TEae a=il & AEaaSE #
TR I AR W T S
. ST A e e, it
T 3R v wfa wewi % ge
afedEl, WO T
Hefeuret & fawga usags
o # &, Wy &, Rrwfet w
STE <t AR FOE < HE &
Wi Wi . S aEeHl § T
A, "ga T
T TER T T FEE
I T Hofad HA TSN
ferar &, a1inT = iR, S
# v, faferer, sam, w=ar

o it & dsnert g gl s
& & fedl St
LES E R Ic ]

O Sl # FareRa, e, S
TerEai iR AR
W BH W AR

SR e Wi 2 W A A
: # A @ €
I Haeelid o
e afeen Hedt # s #
i F v sravEE gl
oA T B FE TR A F
e TEraTe A 3 ST
1 T AT ST e
i, fel % 9k g sl
feroft wfte el 31 el @
t e A e fe e




Purvanchal Prahari, Guwahati, 29/10/2026
e Page No: 7, Size: 4.37cm x 11.03cm

NATIONAL HUMAN
RIGHTS COMMISSION

§7

TN SR Wi 350 e
wHAr ¢ Feral fae H 60
=ifa v Afee W iEE
TIETEHT AN T ARt
%1 e A FHER e geie
= =15 e =2 forn e
HI T g § aErd
w T | e woR |
S H a9l S T
# e arefiars fadie FoR
e T o e
femfean s

HTAR (60 ) =T HITEER
TEIE SR S g
faredt dt sie fea 3 e
TEEFT =Ee oigen w1
ST TE9 | TR Farn
o fafwem=i & afeen =1
FiE 30 wiqyE 9% ger
T FAE] #R HEat TN
% fow ®rqx & s
T TS A




§7

S
NATIONAL HUMAN
RIGHTS COMMISSION

Amar Ujala (My City), Hisar, 29/10/2026
Page No: 2, Size: 8.84cm x 8.73cm

AHTHRR SR Ig =1 ST
fer TR Rl TSI AT 1 HH

femm viEd wwE S amifiE
frarl =1 *fm dn w
Ft #in & wEem T gn .
HHAT ML AEEEER SEm
(TATEATE ) g T

wiferr o from = oS
# v wfas im T 3 PR
WM AT T Tt
fram & wferm s fogm WA
i e sl £ f
waT WE W s S W
TS W

forhrer & I ET 28 WERE F
UEER U & H 24 ST W
g =Aw & fEerE T w
g si s v i A i
== 3t i oty WieTE o R FEn

Hityeeen A A #9d Haft
st @t @ 57
3R difsal gem @t A 3o

T 7w 3 & ferwinl 1
g | FarREm o SR S T
T #rf frint =1 far HF @9 F
T *f ofererniiil 3 wimew few
O | 6 AN S e | g
o it 3 e ey P et
F =t v T 3 @ i

TEMA FEM | gEm & g
wEfAEYE B aagEy it
Hafim  fiwld  aim deidER
Fo el T A e s
ﬁa;hﬂlﬂnaﬁ'ﬁmﬁﬂm
Eak g



§

i India Gazette, Online News, 29/10/2026

Source: https://www.indiagazette.com/news/279401965/punjab-drowning-
in-drugs-bjp-gaurav-bhatia-targets-cm-bhagwant-mann-over-mansa-youth-
death

Punjab drowning in drugs": BJP's Gaurav Bhatia targets CM Bhagwant Mann over Mansa youth's death
ANI 29 Oct 2026, 00:33 GMT+10

New Delhi [India], October 28 (ANI): Bharatiya Janata Party (BJP) leader Gaurav Bhatia on Wednesday expressed
deep grief over the tragic death of a 35-year-old man in Mansa due to a suspected drug overdose, accusing Chief
Minister Bhagwant Mann of surrendering to drug cartels and failing to protect the state's youth.

Daljit Singh, a resident of Bhamme Kalan village in Mansa, died under suspicious circumstances. His family has
raised questions regarding the cause of his death and has also expressed suspicion of a potential link to drug use.

Speaking at a press conference in New Delhi, Bhatia highlighted the death of Daljit Singh and slammed the
Punjab administration for denying the extent of the state's escalating narcotics crisis.

'Very heart-wrenching news has come from Mansa, Punjab again. Our brother Daljit has passed away at just 35
years of age due to drug abuse. But what is even more unfortunate is that the Punjab Chief Minister is saying that
no death has happened due to drugs. This is the responsibility of the Punjab Chief Minister, but what is he doing?
Punjab is drowning in drugs,’ he said.

The BJP spokesperson further hit out at the Punjab Police for their handling of the victim's mortal remains,
alleging severe disrespect toward cultural and religious symbols during administrative action.

'With a very heavy heart, I want to say that the pride of Punjab is its turban, but the way Punjab Police has
mistreated Daljit's body is extremely unfortunate. You have shown utter disrespect to the turban,' he said.

Bhatia alleged that Chief Minister Bhagwant Mann has abdicated his constitutional duty, while also targeting AAP
national convenor Arvind Kejriwal for remaining silent on the issue.

'Bhagwant Mann has become a puppet in the hands of drug smugglers. Arvind Kejriwal has maintained silence
and hasn't offered even a single word of sympathy for Daljit Singh's family,' he said.

Meanwhile, the National Human Rights Commission (NHRC) has taken cognisance of the death of Daljit Singh.
Allegations have been made regarding police action and the detention of protesters near Ratiyanwala Chowk.
The complaint questions the use of force by the police and the detention of the protesters. The NHRC has directed

the Chief Secretary and the Director General of Police (DGP) of Punjab to conduct an investigation into the matter
and submit an 'Action Taken Report' (ATR) within two weeks.


https://www.indiagazette.com/news/279401965/punjab-drowning-in-drugs-bjp-gaurav-bhatia-targets-cm-bhagwant-mann-over-mansa-youth-death
https://www.indiagazette.com/news/279401965/punjab-drowning-in-drugs-bjp-gaurav-bhatia-targets-cm-bhagwant-mann-over-mansa-youth-death
https://www.indiagazette.com/news/279401965/punjab-drowning-in-drugs-bjp-gaurav-bhatia-targets-cm-bhagwant-mann-over-mansa-youth-death

The Commission has called for an impartial investigation and for ensuring accountability in the case. (ANI)
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human-rights-of-female-inmates-and-their-children-in-jail-nhrc-advises-
jharkhand-authorities

Protect Human Rights of Female Inmates and their Children in jail, NHRC advises Jharkhand authorities
Administrator 29 October 2026

The National Human Rights Commission (NHRC) has issued a comprehensive advisory on the 'Protection of
Human Rights of Female Inmates and their Children', which applies to all states and union territories, including
Jharkhand.

Addressed to various Union Ministries, Chief Secretaries, and DGPs across all states and UTs, emphasizing a
gender-responsive approach for female inmates and their children.

The NHRC emphasises that the rights and needs of prisoners, including the female prisoners and their children,
who constitute a more vulnerable group among them, require focused attention and a sensitive, gender-
responsive approach. Beyond custodial safeguards, it calls for humane prison conditions, adequate maternal and
child healthcare, access to justice, preservation of family ties, protection of children's best interests, meaningful
opportunities for rehabilitation and social reintegration.

The Advisory focuses on ten broad areas for action. These include Pre-Admission, Arrest and Entry into the Prison
System, Admission Records, Child Database and Documentation, Health, Medical Care and Mental Health
Services, Women Inmates: Living Conditions, Hygiene, Welfare and Sensitisation, Children Living with or
Separated from Prisoners, Communication, Mulakat and Family Contact, Prison Administration, Legal Aid and
Access to Justice, Gender-Responsive Facilities and Welfare Measures during Court Production of Women Inmates,
Rehabilitation, Post-Release and Social Reintegration, and Foreign National Inmates.

The NHRC urges all authorities concerned to implement the recommendations in the Advisory and furnish an
Action Taken Report (ATR) within two months to keep it informed of the progress made.


https://jharkhandstatenews.com/article/top-stories/12232/protect-human-rights-of-female-inmates-and-their-children-in-jail-nhrc-advises-jharkhand-authorities
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NHRC Moots Sensitisation of Cops to Avoid Victim-Shaming of Survivors
By AK Rai 28 Oct 2026

PTI, Oct 27, 2026, New Delhi: Adequate sensitisation of police personnel to avoid any moral judgement and victim-
shaming of survivors of gender-based violence when they visit police stations and regular patrolling at crime
hotspots are among the measures recommended by the NHRC in its advisory on ‘Women'’s Safety at Work and
Public Spaces'.

The recommendations also include raising awareness among women about what constitutes sexual harassment
and their legal rights.

It is also recommended to sensitise women across age groups about the risks posed by technology like “revenge
porn, doxxing, sharing of non-consensual explicit images and videos, and deep fakes". Awareness programmes
may be conducted in schools, colleges, universities, and workplaces on cybercrime, as well as the existing
grievance redressal mechanisms like the National Cyber Crime Reporting portal and the Sahyog portal, the
advisory says.

Despite the existence of stringent laws to protect the rights of women, “harassment remains a pervasive issue”. It
is, therefore, important to address the matter of their safety comprehensively, focusing on both “preventive and
remedial measures”, while being mindful of their intersectional identities, the NHRC says in its October 23 dated
advisory shared through a statement issued on Tuesday.

Keeping in mind the multi-dimensional nature of women's safety and the need for reform, the NHRC issued this
advisory to the government authorities, it says.

The NHRC's advisory has been sent to the secretaries of 10 Union ministries, including the women and child
development ministry, education ministry, health ministry and the home ministry, the chairperson and CEO of the
Railway Board, and the chief secretaries of all states and/or administrators of Union Territories.
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The NHRC, India issues an Advisory on the ‘Protection of Human Rights of Female Inmates and their Children’
By iednewsdesk October 28, 2026

The National Human Rights Commission (NHRC), India has issued an Advisory on the ‘Protection of Human Rights
of Female Inmates and their Children’ to nine Union Ministries, Chief Secretaries/Administrators, Director
Generals of Police of all States and Union Territories (UTs). The NHRC emphasises that the rights and needs of
prisoners, including the female prisoners and their children, who constitute a more vulnerable group among
them, require focused attention and a sensitive, gender-responsive approach. Beyond custodial safeguards, it
calls for humane prison conditions, adequate maternal and child healthcare, access to justice, preservation of
family ties, protection of children’s best interests, meaningful opportunities for rehabilitation and social
reintegration.

The Advisory focuses on ten broad areas for action. These include Pre-Admission, Arrest and Entry into the Prison
System, Admission Records, Child Database and Documentation, Health, Medical Care and Mental Health
Services, Women Inmates: Living Conditions, Hygiene, Welfare and Sensitisation, Children Living with or
Separated from Prisoners, Communication, Mulakat and Family Contact, Prison Administration, Legal Aid and
Access to Justice, Gender-Responsive Facilities and Welfare Measures during Court Production of Women Inmates,
Rehabilitation, Post-Release and Social Reintegration and Foreign National Inmates.

The NHRC urges all authorities concerned to implement the recommendations in the Advisory and furnish an
Action Taken Report (ATR) within two months to keep it informed of the progress made.
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National Human Rights Commission issues advisory on women prisoners, children

The advisory stresses the need for humane prison conditions, adequate maternal and child healthcare, access to
justice, preservation of family ties and protection of children’s best interests

Surya S Pillai Tribune News Service
New Delhi, Updated At : 01:40 PM Oct 28, 2026 IST

The National Human Rights Commission (NHRC) has issued an advisory to nine Union ministries and the chief
secretaries, administrators and police chiefs, calling for a gender-responsive approach to protecting the human
rights of women prisoners and their children.

The advisory stresses the need for humane prison conditions, adequate maternal and child healthcare, access to
justice, preservation of family ties and protection of children’s best interests.

It also calls for meaningful opportunities for rehabilitation and social reintegration of women inmates after their
release.

Highlighting the vulnerability of women prisoners and their children, the NHRC said "their rights and specific
needs require focused attention and a sensitive approach that goes beyond basic custodial safeguards".

The advisory identifies 10 broad areas for action, covering the entire process from arrest and admission into the
prison system to rehabilitation and post-release reintegration.

These include procedures before admission, arrest and entry into prison; maintenance of admission records and
databases documenting children; healthcare, medical care and mental health services; and living conditions,
hygiene, welfare and sensitisation of women inmates.

"The advisory also addresses the needs of children living with their mothers in prison or separated from
incarcerated parents, as well as communication, prison visits and maintaining family contact," the human rights
body said in a statement.

"Other areas include prison administration, legal aid and access to justice, gender-responsive facilities and
welfare measures during court production of women prisoners, and the specific requirements of foreign national

inmates," it said.

The NHRC has urged all authorities concerned to implement the recommendations and submit an Action Taken
Report (ATR) within two months, informing the commission of the progress made.

The advisory seeks to ensure that the rights and welfare of women prisoners and their children receive
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appropriate attention within the criminal justice and prison systems, with particular emphasis on healthcare,
dignity, family relationships and rehabilitation.
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NHRC Calls for Gender-Sensitive Prison Reforms, Sets Two-Month Deadline for Action Reports

The National Human Rights Commission has issued an advisory to nine Union Ministries and authorities across all
States and UTs to strengthen protections for women prisoners and their children, seeking action-taken reports
within two months.

October 28, 2026
Indian Masterminds Bureau

New Delhi: The National Human Rights Commission (NHRC) has issued an advisory on the Protection of Human
Rights of Female Inmates and their Children, calling for a sensitive, gender-responsive approach to the needs of
women in custody and children living with or separated from them.

The advisory has been sent to nine Union Ministries, Chief Secretaries and Administrators of all States and Union
Territories, and Directors General of Police across the country. The Commission has urged the authorities
concerned to implement its recommendations and submit Action Taken Reports (ATRs) within two months
detailing progress.

The NHRC has stressed that protecting women prisoners and their children requires more than basic custodial
safeguards. It has highlighted the need for humane prison conditions, maternal and child healthcare, mental
health support, access to justice, preservation of family relationships and opportunities for rehabilitation and
social reintegration.

NHRC Identifies 10 Priority Areas for Action

The advisory sets out ten broad areas for authorities to address the rights and welfare of women prisoners and
their children. These include:

Pre-admission, arrest and entry into the prison system: Addressing safeqguards and procedures applicable when
women enter custody.

Admission records and child documentation: Maintaining appropriate records and documentation concerning
women prisoners and their children.

Health, medical care and mental health services: Ensuring attention to physical health, maternal healthcare and
psychological well-being.

Living conditions, hygiene and welfare: Addressing prison conditions and the specific needs of women inmates,
alongside sensitisation.

Children living with or separated from prisoners: Protecting children’s welfare and ensuring that their best
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interests remain central to decisions affecting them.

Communication and family contact: Facilitating communication, visits and the preservation of family ties.

Prison administration, legal aid and access to justice: Strengthening administrative safeguards and access to legal
assistance.

Gender-responsive facilities during court production: Addressing the facilities and welfare measures required
when women inmates are taken to court.

Rehabilitation and social reintegration: Supporting preparation for release and reintegration into society.

Foreign national inmates: Addressing the particular circumstances and requirements of women prisoners who are
foreign nationals.

The advisory covers different stages of the custodial process, from arrest and admission to prison life, court
appearances and post-release support.

Focus on Maternal Healthcare and Children’s Rights

The NHRC has emphasised that women prisoners and their children constitute a particularly vulnerable group
whose circumstances require specific attention. Its recommendations call for adequate maternal and child
healthcare, improved living conditions and appropriate welfare measures. The advisory also highlights the
importance of protecting children who live with their mothers in prison as well as those who are separated from
imprisoned parents. The Commission’s approach places children’s best interests alongside the rights and needs of
women inmates. It also calls for measures that preserve family connections and support access to healthcare and
justice.

Nine Union Ministries and State Authorities Asked to Act

The advisory has been circulated to nine Union Ministries, as well as the Chief Secretaries and Administrators and
the Directors General of Police of all States and Union Territories. The NHRC has urged these authorities to
examine the recommendations relevant to their responsibilities and take the necessary steps towards
implementation. The requested Action Taken Reports are intended to inform the Commission about the progress
made in responding to the advisory. Key requirements include:

Review and implementation of the advisory's recommendations by the authorities concerned.

Attention to the ten identified areas covering custodial safeguards, healthcare, family contact and rehabilitation.
Submission of Action Taken Reports within two months.

Reporting on progress made towards implementing the recommendations.

Rehabilitation and Reintegration Beyond Prison

The advisory also addresses the circumstances women face as they prepare to leave prison and return to society.
By including rehabilitation, post-release support and social reintegration among its ten priority areas, the NHRC
has extended its focus beyond conditions inside correctional facilities. The inclusion of foreign national inmates
also recognises that prison administration must account for the distinct circumstances of different groups of
women in custody. The recommendations collectively emphasise a rights-based and gender-responsive approach

to prison administration, with attention to the welfare of both women inmates and their children.

NHRC Seeks Progress Reports Within Two Months



The Commission has asked all authorities concerned to submit their Action Taken Reports within two months,
enabling it to track progress on the advisory's recommendations. The advisory is intended to guide authorities in

addressing the specific needs of women prisoners and their children through appropriate custodial safeguards,
healthcare, legal support, family contact and rehabilitation measures.
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Encourage bystander intervention; make buses and roads safer: NHRC's recommendations for women'’s safety

An advisory by the National Human Rights Commission outlines several measures across infrastructure, policing,
workplace safeguards, and survivor support to address safety concerns that affect women'’s mobility and access to
employment.

Rekha Balakrishnan Wednesday October 28, 2026

As women, we are always worried about our safety. We look over our shoulders as we take the last metro train
home or share our location during a cab ride. Some of us even turn down work that involves constant travel,
especially to far-flung areas. To compound matters, the infrastructure in our cities is often inadequate. Women
have to navigate poorly lit streets, rely on erratic transport, and live with a constant sense of fear. Every discomfort
and inconvenience that women face shapes their access to employment, mobility, and participation in public life.

Acknowledging the reality of women'’s safety in India, the National Human Rights Commission (NHRC) recently
issued an advisory on ‘Women'’s Safety at Work and Public Spaces' to the secretaries of ten union ministries, the
chairperson of the Railway Board, and the chief secretaries/administrators of all states and union territories. The
NHRC cites the Periodic Labour Force Survey, which says women's labour force participation stood at 34.6% in
September 2026. Meanwhile, the National Crime Records Bureau (NCRB) report, published this year, reports
nearly 4.4 lakh cases of crimes against women in 2024. These figures highlight the continuing challenges in
ensuring women'’s safety and underscore the need for sustained, concerted efforts to protect their rights and
enable their meaningful participation in the workforce and public life in general.

Focusing on eight key areas, the NHRC advisory outlines a comprehensive approach to improving women'’s safety
at workplaces and in public spaces. These comprise raising awareness about women'’s safety and sexual
harassment, strengthening infrastructure, encouraging bystander intervention, improving police responses,
ensuring survivor support, addressing cybercrime against women, implementing long-term reforms, and
introducing other measures to enhance safety.

The advisory makes an important observation: women'’s safety extends beyond physical security. While women'’s
safety is fundamental to their participation in the workforce, it's also linked to their constitutional rights to
equality, justice, and equal opportunity. Getting women into the workforce is not enough. We must ensure that
the systems responsible for their safety in workplaces and public spaces are effective, accountable, and
responsive to their needs.

Here's a detailed look at the recommendations.

Raising awareness

The NHRC advisory stresses the importance of helping women understand what constitutes sexual harassment,
what their legal rights are, and where they can turn for help. It calls for displaying emergency helpline numbers
and details of reporting mechanisms, including SHe-Box, in workplaces and public spaces. The SHe-Box (Sexual
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Harassment Electronic Box) is an online portal launched by the Ministry of Women and Child Development,
Government of India, to provide a single-window platform for women to register and track complaints regarding
workplace sexual harassment. The advisory also suggests introducing discussions on gender, consent, legal rights
and masculinity in school curricula. Sustained public campaigns to challenge social attitudes towards women,
community-level engagement through resident welfare associations, self-help groups and trade unions, and
involvement of men and boys are the other suggestions.

Better and safer infrastructure

The advisory recommends well-lit corridors, roads, railway and metro stations, bus stands, parking lots, ATMs and
washrooms. It also calls for functional CCTV cameras and regular inspections of lighting and emergency buttons.
In public transport, it suggests passenger emergency alarms and prominently displayed information about
drivers, vehicles, licences and emergency contact numbers. Highlighting the risks faced by women with
disabilities, it calls for accessible washrooms, public transport, and appropriate signage, and recommends
consulting disability organisations during infrastructure planning.

Encouraging bystander intervention

Bystanders often do not intervene during incidents of violence against women due to various reasons. The NHRC
advisory suggests considering a law similar to the Good Samaritan Law, 2016, to encourage intervention in such
situations, particularly in public spaces. It recommends educating the public through posters, pamphlets, social
media campaigns, and radio and television advertisements.

Improving police response

Women often report incorrect or inappropriate police responses when reporting a case of harassment or violence.
The advisory advocates sensitisation training for police personnel and standard operating procedures that clearly
establish how complaints involving gender-based violence should be handled. One recommendation is regular
police patrolling in deserted areas and crime spots. As of December 2025, 14,658 of the country’s 16,469 police
stations had Women'’s Help Desks. The NHRC calls on the remaining stations to establish functional desks. It also
recommends regular reviews and surprise inspections to assess effectiveness, mandatory gender-sensitisation
training across ranks, and checks to ensure emergency numbers such as 112 and 1091 remain operational.

Timely and dignified support for survivors

The advisory emphasises timely medical attention and psychosocial support for survivors of harassment and
sexual assault when they approach the authorities. Medical practitioners have to be sensitised to the protocols for
examining survivors of sexual violence. It specifically reiterates that the two-finger test, which the Supreme Court
deemed unscientific and prohibited in its 2022 judgment in State of Jharkhand v. Shailendra Kumar Rai, must be
discontinued. The NHRC outlines the need for ethical media reporting to protect the identities of victims and their
families.

Addressing cybercrime against women

With violence against women increasingly extending into digital spaces, the advisory recommends awareness
programmes for women across age groups to help them understand the risks and become familiar with available
grievance-redressal mechanisms. It also calls for cybercrime awareness programmes in schools, colleges,
universities and workplaces, so people know how to report online offences through platforms such as the
National Cyber Crime Reporting Portal and the Sahyog Portal.

Long-term reforms

The advisory underscores the need for high-quality, real-time, gender-disaggregated data to help authorities
understand the nature and scale of gender-based violence in workplaces and public spaces. It calls for regular
gender audits of workplaces and public spaces. It stresses that states and union territories should use the
Nirbhaya Fund for women'’s safety in a timely, efficient manner.

Other measures

The advisory reiterates the need for better implementation of the POSH Act, 2013. This includes ensuring that
internal and local complaints committees are in place and functioning, submitting enquiry reports every year, and
conducting regular sexual harassment awareness sessions for all employees, both men and women.
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NHRC issues advisory on Protection of Human Rights of Female Inmates and their Children
News On AIR | October 28, 2026 2:06 PM

The National Human Rights Commission (NHRC) has issued an advisory on the Protection of Human Rights of
Female Inmates and their Children.

The advisory emphasises that the rights and needs of prisoners, including female prisoners and their children,
require focused attention and a sensitive, gender-responsive approach.

The NHRC emphasizes the need to ensure humane prison conditions, adequate healthcare for mothers and
children, access to justice, the preservation of family relationships, the protection of children’s best interests, and
meaningful opportunities for rehabilitation and social reintegration.

The advisory has been issued to nine Union Ministries, Chief Secretaries, and Director Generals of Police of all
States and Union Territories.

The Advisory focuses on ten broad areas for action. These include admission records, child database and
documentation, Medical care and mental health services, women inmates’ living conditions, hygiene, Legal Aid
and Access to Justice.

The NHRC has urged all authorities concerned to implement the recommendations in the Advisory and furnish an
Action Taken Report within two months.
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Mansa farmer’s death: NHRC seeks action-taken report from Punjab Chief Secy, DGP within two weeks
NHRC said the case requires an in-depth probe and that the circumstances must be investigated and reported

Aditi Tandon Tribune News Service
New Delhi, Updated At : 04:42 PM Oct 28, 2026 IST

The National Human Rights Commission (NHRC) has issued notices to the Punjab Chief Secretary and Punjab DGP
to inquire into the circumstances leading to the suspicious death of Daljit Singh from Mansa and submit an
action-taken report within two weeks.

NHRC member Priyank Kanoongo issued the notices on a complaint filed by Harmandeep Mehra, who alleged
that Daljit Singh of Bhamme Kalan village died under suspicious circumstances and that his body was whisked
away by the Punjab Police while the family and supporters were demanding answers and protesting.

NHRC said the case requires an in-depth probe and that the circumstances must be investigated and reported.
The death has allegedly been linked to drugs.
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ETV Bharat / bharat
NHRC Issues Advisory On 'Protection Of Human Rights Of Female Inmates And Their Children'
The Commission seeks an Action Taken Report from all concerned authorities within two months.

By ETV Bharat English Team
Published : October 28, 2026 at 5:19 PM IST

New Delhi: The National Human Rights Commission (NHRC) on Wednesday released an advisory on 'Protection of
Human Rights of Female Inmates and their Children' to emphasise the need for focused attention and a sensitive,
gender-responsive approach to the rights and needs of women prisoners and their children.

In an order issued, the Commission has circulated the advisory to nine Union Ministries, Chief
Secretaries/Administrators, and Director Generals of Police of all States and Union Territories (UTs), focusing on
ten key areas where action needs to be taken.

The Commission has sought an Action Taken Report (ATR) from all concerned authorities within two months to
keep it informed of the progress made to implement its recommendations.

The Commission has advised the authorities to focus on ten key areas, which include Pre-Admission, Arrest and
Entry into the Prison System, Admission Records, Child Database and Documentation, Health, Medical Care and
Mental Health Services, Women Inmates: Living Conditions, Hygiene, Welfare and Sensitisation, Children Living
with or Separated from Prisoners, Communication, Mulakat and Family Contact, Prison Administration, Legal Aid
and Access to Justice, Gender-Responsive Facilities and Welfare Measures during Court Production of Women
Inmates, Rehabilitation, Post-Release and Social Reintegration and Foreign National Inmates.

The NHRC stressed that the rights and needs of prisoners, including the female prisoners and their children, who
constitute a more vulnerable group among them, require focused attention and a sensitive, gender-responsive
approach. Beyond custodial safeguards, it called for humane prison conditions, adequate maternal and child
healthcare, access to justice, preservation of family ties, protection of children's best interests, meaningful
opportunities for rehabilitation and social reintegration.
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NHRC orders probe into Punjab man's suspicious death, police action against protesters
IANS OCT 28 2026 7:10

New Delhi, Oct 28 (IANS) The National Human Rights Commission (NHRC) has taken cognisance of a complaint
alleging human rights violations in connection with the suspicious death of Daljit Singh, a resident of Bhamme
Kalan village in Punjab’s Mansa district, and the subsequent police action against protesters demanding
accountability.

A Bench presided over by NHRC member Priyank Kanoongo has issued notices to the Punjab Chief Secretary and
Director General of Police (DGP), directing them to get the allegations enquired into and submit an Action Taken
Report (ATR) within two weeks.

The action was initiated under Section 12 of the Protection of Human Rights Act, 1993, after a complaint filed by
Harmandeep Singh Mehta was placed before the apex human rights body on Wednesday.

The complaint alleged that Daljit Singh was found dead under suspicious circumstances, with his family raising
concerns over the cause of death, including a suspected connection with drugs. It further alleged that family
members and supporters staged a protest seeking answers and accountability, following which police stopped a
procession near Ramdittewala Chowk and took custody of the deceased’s body.

According to the complaint, a confrontation subsequently took place, with allegations of police use of force and
detention of protesters. The police reportedly justified their actions on the grounds of maintaining law and order
and stated that some protesters had assaulted police personnel.

The complainant sought an independent enquiry into Daljit Singh's death and the subsequent police action to
ensure the protection of human rights, a fair investigation and accountability of the authorities concerned.

Taking cognisance of the matter, the NHRC observed that “the allegations made in the complaint prima facie seem
to be violations of the human rights of the victim”. The apex human rights body directed its registry to issue
notices to the Punjab Chief Secretary and the DGP, asking them to get the allegations looked into and submit their
respective reports within two weeks for its perusal.
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Advocate moves NHRC after minors paraded with shaved heads in Hisar
City | Kumar Mukesh | Oct 28, 2026, 23:33 IST

Hisar: The alleged public parading of two juveniles in conflict with the law by uniformed police personnel in Hisar,
along with the circulation of videos revealing their faces and names, has been brought to the notice of National
Human Rights Commission (NHRC).

Advocate Naresh Goyal, former secretary of the Hisar Bar Association, has submitted a complaint to the NHRC
chairperson, seeking an independent inquiry into the role of Hisar superintendent of police Siddhant Jain and
other officials concerned. He has also sought action against those found responsible.

According to the complaint, media reports published on Oct 28 stated that a case had been registered against
unidentified persons on Oct 24 at HTM police station in Hisar on charges of attempt to murder and under the
Arms Act. Goyal alleged that police apprehended two juveniles in connection with the case and recovered a
motorcycle and a suspected illegal .315-bore firearm from a location identified by them.

The advocate alleged that the juveniles, whose heads had been shaved, were made to walk through a public area
in the presence of uniformed police personnel. He further claimed that some social media-linked individuals
recorded their videos.

The complaint also alleged that a video released by the police spokesperson clearly showed the juveniles’ faces,
while their names were included in a press note. It referred to the subsequent removal of the video and press
note from a media group following questions over the disclosures.

Goyal submitted that, if established, the alleged acts could amount to violations of the Juvenile Justice (Care and
Protection of Children) Act, 2015, and the juveniles’ rights to dignity, privacy and protection of identity.

He urged the commission to seek a time-bound report from the Haryana director general of police, preserve
relevant records and CCTV footage, and ensure that the videos and photographs were removed from various
platforms. The complaint also sought legal and departmental action against officials found responsible,
appropriate compensation for the two juveniles, and necessary counselling and protection for them.
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Cops take custody of body: NHRC seeks action-taken report
Neel Kamal Oct 28, 2026, 11.57 PM IST

Mansa: A day after the police took custody of Daljit Singh’s body, the National Human Rights Commission (NHRC)
issued notices to the Punjab chief secretary and the DGP seeking an action-taken report (ATR) within two weeks.

As per the notice issued on Wednesday, one Harmandeep Singh complained that Daljit Singh of Bhamme Kalan
village in Mansa died under suspicious circumstances on Tuesday, and his family raised concerns regarding the
death, including a suspected connection to drugs. While bereaved family members and supporters were
protesting to seek answers and accountability, the police stopped the procession near Ramditte Wala Chowk and
took custody of the deceased’s body, leading to a confrontation. Allegations were also made regarding the police
use of force and detention of protesters. The police reportedly justified the action on the grounds of maintaining
law and order. They also alleged that protesters assaulted police personnel.

The NHRC observed that the allegations in the complaint prima facie seem to be violations of the victim’'s human
rights. Taking cognisance of the incident, the NHRC bench presided over by commission member Priyank
Kanoongo, issued notices to the chief secretary and the DGP, directing them to inquire into the allegations made
in the complaint and submit the action-taken report within two weeks.
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NHRC issues notice to Punjab chief secretary, DGP over Mansa death as protests intensify
Neeraj Bali October 29, 2026 12:03 am

The National Human Rights Commission (NHRC) has issued notices to Punjab’s chief secretary and Director
General of Police, seeking a report within two weeks on the suspicious death of a Mansa resident whose body was
taken into police custody during protests linked to the killing of anti-drug activist Parvinder Singh Jhota. The
commission’s intervention comes amid escalating tensions in Mansa, where protesters have accused police of
using force against the family and supporters of Daljit Singh, a resident of Bhamme Kalan village.

Daljit's family alleged that he died following a drug overdose and brought his body to a protest demanding justice
for Jhota, who was killed earlier this month. Police took custody of the body on Tuesday, triggering confrontations
with protesters who accused officers of forcibly removing it and pressuring the family to agree to a post-mortem
examination. NHRC member Priyank Kanoongo issued the notices following a complaint alleging that Daljit died
under suspicious circumstances and that police had taken away his body while the family was seeking answers.

The commission said the circumstances surrounding the death required an in-depth investigation and directed
the state’s top administrative and police officials to submit an action-taken report within two weeks. Mansa Senior
Superintendent of Police Vaibhav Chaudhary disputed claims that the death was caused by a drug overdose.
“Some misinformation spread in the area that the death was caused by a drug overdose,” Chaudhary said, adding
that police were investigating suspected criminal involvement.

The controversy has added to tensions surrounding the killing of Jhota, an anti-drug campaigner whose family
and supporters have been demanding action against those responsible. Protesters also surrounded a police
forensic vehicle on Wednesday and prevented it from proceeding, according to local accounts.

Meanwhile, three accused in the Jhota murder case, including Ashwini Kumar, were remanded to 14 days of
judicial custody after their police remand ended. The protest committee demanded the release of detained
activists, including Lakha Sidhana and Mohanijit Sheron, and announced plans to consult around 50 organisations
on October 30. It also called for demonstrations outside the residences of Punjab legislators on October 31.
Former Chief Minister Charanijit Singh Channi criticised the state government’s handling of the protests, alleging
that the police response had aggravated public anger. The developments have intensified scrutiny of the Punjab
government's handling of drug-related deaths, criminal investigations and protests demanding accountability.
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NHRC issues advisory on protecting the ‘Human Rights of Women Prisoners and Their Children’

The National Human Rights Commission (NHRC) has issued an advisory on the “Protection of the Human Rights of
Women Prisoners and Their Children.” The advisory has been sent to nine Union Ministries, the Chief
Secretaries/Administrators of all States, including Odisha and the Union Territories, and the Directors General of
Police.

Published By : Pradip Subudhi | October 28, 2026 9:46 PM

Bhubaneswar/New Delhi, October 28: The National Human Rights Commission (NHRC) has issued an advisory on
the “Protection of the Human Rights of Women Prisoners and Their Children.” The advisory has been sent to nine
Union Ministries, the Chief Secretaries/Administrators of all States, including Odisha and Union Territories, and
the Directors General of Police.

The NHRC has emphasised the need to pay special attention to the rights and needs of women prisoners and
their children and to adopt a gender-sensitive approach. It has also called for ensuring appropriate prison
conditions, maternal and child healthcare, access to justice, protection of family relationships, safeguarding the
best interests of children, and meaningful opportunities for rehabilitation and reintegration into society.

The advisory focuses on 10 key areas. These include pre-admission measures, arrest and admission to prison,
admission-related records, children’s information and documentation, healthcare and medical services, mental
health, living conditions of women prisoners, hygiene, welfare and sensitivity, children living with prisoners or
staying separately from them, communication and family visits, prison administration, legal aid and access to
justice, gender-friendly facilities and welfare measures when women prisoners are produced before courts,
rehabilitation, post-release support and reintegration into society, and foreign national prisoners.

The detailed advisory is available at: https://nhrc.nic.in/flipbook/other_advisories/46
The NHRC has requested all concerned authorities to implement the recommendations outlined in the advisory. It

has also directed them to submit a report within two months detailing the steps taken and the progress made in
implementing the recommendations.
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NHRC Puts Punjab Police Custody of Mansa Body Under Scrutiny
By UrbanAcres Editorial October 29, 2026

The National Human Rights Commission has sought an action-taken report from Punjab's chief secretary and
director general of police after Mansa police took custody of Daljit Singh's body during a protest by his family and
supporters, prompting allegations of force and unlawful detention. The notice, issued by an NHRC bench presided
over by commission member Priyank Kanoongo, directs the two senior officials to inquire into the allegations and
submit a report within two weeks. The action followed a complaint by Harmandeep Singh, according to a report
by the Times of India. Daljit Singh, a resident of Bhamme Kalan village in Mansa, died under suspicious
circumstances on Tuesday. His family raised concerns about the circumstances of his death, including a suspected
connection to drugs. The complaint stated that the family and supporters were seeking answers and
accountability when the police stopped their procession near Ramditte Wala Chowk. The police then took custody
of the deceased’s body, leading to a confrontation at the site. Allegations were also made that police used force
and detained protesters. The complaint did not establish the allegations as proven, but the NHRC said they
appeared prima facie to indicate possible violations of the victim’s human rights. The police reportedly justified
the intervention on law-and-order grounds. They also alleged that protesters had assaulted police personnel. The
competing accounts place the handling of the body and the protest at the centre of the official inquiry now
sought by the human rights commission. The incident highlights the administrative responsibility involved when
police manage a death that families consider suspicious, particularly when a body becomes the focus of a public
protest. In such situations, police action affects not only public order but also the family’'s access to the deceased,
the conduct of any inquiry and public confidence in the process. The NHRC's notice does not determine whether
the allegations against the police are established. It requires Punjab’s top administrative and police authorities to
examine the complaint and report the action taken. The requested report is due within two weeks, after which the
commission can assess the response and decide on further action.
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NHRC notice to govt, and UGC seeking comprehensive report on hostels
In Short

The authorities shall undertake an assessment of the existing hostel infrastructure and examine both the
feasibility of upgrading, expanding, renovating or otherwise augmenting existing/old hostel facilities and the
requirement and feasibility of construction of new hostel facilities, wherever necessary.

The Hans India Created On: 29 Oct 2026 2:15 AM IST

New Delhi: In the wake of the Satya Niketan building collapse, the NHRC has issued notices to the Delhi
government and the UGC, directing them to furnish a “comprehensive report” related to hostels and other
accommodation facilities for students, in consultation with the Delhi University, officials said.

“The exercise shall not remain confined merely to construction of new hostels. The authorities shall undertake an
assessment of the existing hostel infrastructure and examine both the feasibility of upgrading, expanding,
renovating or otherwise augmenting existing/old hostel facilities and the requirement and feasibility of
construction of new hostel facilities, wherever necessary,” according to the proceedings of the NHRC, dated
September 7.

On September 6 afternoon, the decades-old building housing a boys' paying guest accommodation in Satya
Niketan near Delhi University South Campus collapsed, killing seven people and leaving several others injured.
The incident has brought the issue of hostels and condition of out-of-campus accommodation facilities used by
students in Delhi.

Network for Access to Justice and Multidisciplinary Outreach Foundation, a non-profit company, in its complaint
submitted to the National Human Rights Commission (NHRC), has highlighted a “serious concern” faced by DU
students regarding inadequate hostel facilities, the proceedings reads.

The allegations made in the complaint prima facie seem to be violations of the human rights of the victims, it
says. The complainant said the university admits around 72,000 undergraduate students but availability of hostels
was “highly insufficient”. It has been further alleged that students from other states struggled to secure
affordable accommodation, forcing them into expensive paying guests or private rentals.
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Hindi News > Haryana» Hisar News»> Case of teenagers being paraded in public reaches Human Rights
Commission
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Hindi NewsLocalHaryanaHisarHisar Police Minor Parade Controversy | NHRC Complaint Against SP
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Hindi NewsLocalChhattisgarhBastarJagdalpurSpecial Monitors Of The Human Rights Commission Will Examine
The Reality Of Tribal Rights.
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ook & ATy g fasiy Aifvex o1 amior &3 @1 R oft Agaqut @ 3 a9 sifdeR srfafeem & agd aMERie sifdeRT & wifd, &g
ISt 3 GUEUT SR Heu HaeH &l R qwi | Afge @-Hgrdr Sg! & dma 3R R TR IR ASHIR J STTSiiae 96 & fag
T 8T Tge! b1 Y SIS o7t | Fierredt S RUié & Aoy ugddt SifierRt soe # g fAfdhea ud w@re sifdenr, e fien sifder,
34 HaTeTeh HiY Qd Senf-ichl, AfgaT Td a1t faer AT & Stf9eprY, SrSiifdent Sicist & gk HaTeie 3R foidT HgaR! s &
geiereh Smfet g1 AT bt Ruld & ST @y, fien, i, smshifden ik A< giaemsit & Spgt atsrmei &t wwien & smaft
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Uit H getsiid &t Hid 3 gehgl g, NHRC & deR §Q 9%, 9%ehR & 2 g 7 At Ruié
Written by: 30 AR fagr Agency: News18Hindi
Last Updated: October 28, 2026, 17:52 IST

GTel o AT foiet § Gereiid 14g bl dferer Hid 3fR gfeld i RaTs o clehy TIUTSIRYT 9% v SIETdR foha 8. TAgaeiRE! &
£ ATel H USTe o G 9iaq, St 3R hald g H31ed i AMfeH SIRY & 2 JdTg & Hiar fawgd vae™ 2 Rulé doa &l 3.

Mansa News: GSTTe & AT STt & Getonid faig i dferer uRfRIfaat & #id ok 39 918 Ugania 0 gfehd i dRars ot o
T AT SR AT (NHRC) S 3@ SRErdR 3 8. ST 3 At # 9379 oid ge UsTa & 4 afd, Sisiidt 3R hdla 78
HATAT oh! Aifew ST fohan &, Toft gefara sifdemal @ 2 g & ofiar Tar™ 2o Rulé 29 &t g1 T 8.

Ig AT AT fSiet & W8 el Td & Y6 aTt Gerotid g Y Hid & 2T 8. Sersiid 6l Hid & a1g 39k aRSH! 3 21eh SiTfeR foha o
fo ST Hid 379 H StaReisT i aote F gs o,

frhrrdeRal & SR

feIRrIdeRdl geHdia &g AgdT & IJUR, Gatsild &g I Hid & a1 URAR 3R 37k THS AT | SaTaaa! a9 el hl 7l & 3@ 9.
gt ot e UGele fohar ST 3T AT, fishrad # STRIY @ 7 foh weeiH & SR gfer = Imfeiaret dieh & U S[efd il Ik o ok
219 el YA et H of fordr. 38 are Yfeld 3R vasiemiRal & g eera g1 ma. [Riehrrdaerdt 4 gfed iR geiHenial & f@ers s
TN X 3R G© @Rl ol fed # o & 3IRIY &Y &.

gfed o1 gar
gl, 39 fprId WR gfeld F oft 319 uat 3@ §. Yfeld 3 Srut ShRaTs ol Het o1d §U el & foh ShIfH-eqaT ST 7@ & folg shrars
& 778 off. gfed = o ueMeIRAT R gfardenftial uR gHer e ot SR +ff e 8.

NHRC &1 o9

SN ST 39 ATHC | e & foh fRIrrd & @Y 717 3IRIY Ugelt Aok # AMaTEhR] & Seoia ¥ 9fs afd 8. 39T STUR R RN &
Ge fORieh ST chl STederdT atell s A AaTaeR T@Refor fafaam, 1993 &l &RT 12 & dgd AHel Sl U3 foldT 8. ST =
deifera srfdenrial @ srars &t Raid Tift .

eI &l faavor

i o vt garsita fiig & IRR oY Bepivl) i o ST 6 e A @ 2. Bepivh dies wR & 7em fARieh vfefoe wrfde &g
ieT ot T faal hl AT ohl e Ugel & €RAT Il Y81 8. Sid &l Yl ohl 9 oTd bl 9=1ch o, Igi- 39 el ohl I H &1 Ak
fora. 21 @t hest # o Y A Yferd 3R TaeiHemRal & o g8 ot s1su & difsat +ff et AR 3Ty 2.
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death-in-mansa-reaches-nhrc-2394396#google_vignette

AT Gefsiid &g &Y Hid &1 At NHRC ugdn, UST §3ehR 3k DGP & 2 g% | AT STare
Edited By Subhash Kapoor,Updated: 28 Oct, 2026 05:57 PM

GTTe & AET H Setsiia (g chl dfre Hid iR 2ra i ek gu faare 3 srar AaTfieR Sai o e @i g1 ueei & dRM gferd
hY HRATS B AR IS TaTel TR AET AFATSHR AT (NHRC) 7 doTrer & Heeg I, Sisidt ok e 7g...

HIET: USTIe & ATET H Sefsitd (A5 ol Hferer Hid 3fiR 27a ol odepe gu faare = 31a AaTfeiehR ST el e @i g1 u&ei & SR
gforg Y HRaTS Y A IS TaTell R IET AFATSHR T (NHRC) 3 dSTTer & g I, Sisiidt ok Feftar g #arera ot Aifed
ST o €1 3t = defea sifdeniRal @ gt awdrs & oftar sRars Ruic (ATR) U3 heq &l SheT 8l

A H fQerrrdenal gwdiy &g dedr = SR oA foh 9 aheli g & Faret eersita &g & d@fery uRf@faal & #ia & ae uRar 3
g% HRUN R 7 T UITAd T &l A JaTd 31T & 3R 5T URaR 3R THdeh aetsild fAg & o1a ol dene AFET § Ueef &Y ek
SR &, dt e = ImAfeiaTe 91 o UTe ST AT Ak e $fR 21d 370+ shest # & fora| g9 3R gfor ofk ueeianiRal & e
T4 T | fepradendl 3 Gfed UR et Ul & 3fR Haeieriia ol fgrrdd & o & SRig «vie §1 31 NHRC & ifed & are A
H gforg HraTs &l Ao IS FaTell R Gafed SifSeptiRat st 37T et 3R shars o faror 3 & THer 3@ ghm|
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Siell # Afgen Fieat 3R <l & if¥epRri IR NHRC 9%, 2 #aiA | #ift Raid
Author: Sunil Choudhary | Edited by: 99 I
Updated: Wed, 28 Oct 2026 06:08 PM (IST)

TETT AFaTteRR ST (NHRC) = Siddl § &g AfgdT chical 3R 371ch S=di o SHPRT Pl wiche Tt axdl g1 AT SRexdl vt Ox1 et
& forg e gearged ot Y 1 81

it St & d Afgen St ok 3 91y 38 aTet Iwal & AFATShR] Y TREM B Aok AFTT AHGTEBR RN (TTegsmRaT)
Tt famr 8. s = Afger hieat 6 fafre Seexdl ot e & wad gu A Sl Harerdt, aaft Tt ok dhe anfid ween & ge
gl T auT gierd AgTHaeren! (SSidl) il faeqd Tearser! SIRT 6l 8. ST = Tefed srfeial § fRAeiRen w sme &l wfa
Raié @ 7e & ofter =fi 2.

ST 7 TE foha & fob Afge hidat ofk I a<at & MfAHRI hY &M & folg haet Sidt hl YRET JIRIT TAT -8l 8. $9F ol A
HAER, SR WA YfAeny, AT G 1Y) q@Te, A Wied 9aTg, S Fgridr 3R TRaR & §udh a9 3@ ot agawn off
S §. ST A Srfdmriat & Afgerat ok s hl ST o Ufd Hag-RiieT dT ciffies gIEehivr ST R SIR 3T 8.

RTARY & e RET8 doh cawn GurA i [Awrer

TAQTSRET I UEaTsSRt § g UHE &5 i enfiet fohar mam 8. g9 Reart ofk Stat & uder &Y wfokan, hfaat & Repfd ofk a=ai &
SEATASTeRvUT, Ty Ue fRfdhed dary qur amfdes @rea gfaum uqw §. Sl § afger Sfedt & g 6 fRfd, Tesd!, weamr 3k
AR o) Yeeaefte s & Iur R oft &7 37 ot el T 2.

Hi & 37T el o Rl hl grem R AR

SRINT 7 3 gt & Rl ht e ot oft Agcaquf aarn &, it Sict & Srueft Af & Wy gd € a1 I 31T 8t T €. F<al Y JRe, T@HT
3R FaaH fgd ot arerfiendt 37 & e Afgen hfed! ot Gerenra SR URAR & Towdl & Huch &I yafa gfaer o Hr AmRer fr wh
8.

HILT FEradT SR grata off urefiendr

TEaTgoR! H Siel URITEH ol 31fdieh Hag-efie a9, Afger hiqdl ol srgrerd # Uit & SR 3raedes JAeTg Sucreel i 3R 3¢ <
e dgaR Ugd GRfed st W SR e man 8. Rers & arg Afgensil & gaid 3k GHTsT # SIaRT R 14 & Sa¥R Iueied &M
a1y fagsft afgen dieat &t Sreal ol off sad enfae fobar mar 8.

TggSRE! A gt Hefda siferenrieat & R bt mifivar @ @] e ok & 78 & Hiar FRars RUIE (TEISIR) URgd el ol gl
8. SIRINT 39 RUTE & ATy O gargsidl W gs Wi &l SIHehRY o,
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AT § getoiid 98 3¢ hd &l e TTUgsiRYT 9%, Usiid TR 3R ettt &) Aifew
28 Oct 2026 6:37 PM

USTIE & AT [Siet & 95 sheti 7Tid & FRardt gersita f&g 6 dieve @i & amer & I aenfdeR SmaiT (TiegsRd) 3 o 3@
ST & | TTANT A 9 AT # Wdl: W oid §U Ui & 9 Afog iR gferd Agiaeren (Sefidh) ot ifew Skt famam & ofk &t wwarg
& fteR v e Raid (TdterR) dere &t 81

T3 fRcett, 28 3faeR (TSTTATH) | USTTd & AT fiet & 9 ahefl Tid & fFardt geteiid g ot diere fia & o & g
AFATERR ST (TTUGSTRET) = T 3@ STUHIIT &1 STRINT 3 $9 A1 § W& 63 oid g4 ol & g7 afad ofk gfow
TgTfRere (Sisfi) ot Aifed STt favar & 3k &) TwaTg & ofidr Tar™ ¢ Ruié (Tdtem) daa &t 81

TG IRE! I fafdh gwmT gRT SIRY 3Maer & S8R hd AeR 1596/19/11/2026 WR GAATS <hl 5| AT A 39 HH chl THHRY g
T & Tgad Ifg (IMTH-11 3R e} fadfter) b oft Ash &1

fRIeTrIdeRat grAmdiy g AT 3 STt & fRiehrad # SmRIg @ o o Sersfia Rig & ia wiery aRfeifaal 4 g8 ofik 3ud
gRaR 7 Hd & HRUT & dex TR f&ar stars, oad g/ @ dunfaa dey of anfaa g1

frerraa & o1t et T & foh ST uRaR & Tew ok gl 59 Hid WR STaTe 3R Saradat it 7t dex fokie ves e g &, a9
gfere 3 Ife=aTa dich o UTH 37ch S oht Xieh fadT | el = Jdeh o 19 I STeRH 37U heol | of fora, fSIees 1g a8t conera &t
fRIfa 71 g1 oty 2 36 gferw A uaeFemial v ae wah fovar siiv 3% févraa & of for, Srafes gfere = sroeft aréars &t arga-
IARIT TG ¥ 3R YT iHi IR gH ST §aTel Sahe Tet STl

STRINT 7 gl foh ARG & eI 7Y SIRIY e gEar difed & AHaTfSeRT 1 Sevia Udid hed & | 96 fURkids I <t sreaerar
areht dis 3 AaTfder FReror Sifafaam, 1993 i &RT 12 & dgd A &l @3 fo 81

ST 7 IO Bt FAder e & o a8 g e, done SRR ok Eefidt derrer ot Fifew St i fieerra & ermg g @eft el &t
ST I | STRINT 3 gl foh ST & 91G & edTg & iR RUYE st & gwer ger i Sg)1 g Simasr Ggraes WongR (fAfd) gl &g
ERT SR fahar mam 81
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Source: bhaskarhindi.com/city/new-delhi/nhrc-stresses-on-protection-of-
human-rights-of-women-prisoners-and-their-children-issues-advisory-to-9-
ministries-governments-and-dgps-1383641

TATE; TTUIRIRE] ohT Afgel hiedl 3fR 3k sl & AHaTSeh Rl & TRE&UT TR SR, 9 HATT - TRhR] 31X Siofidt o) SRt rmef
28 Oct 2026 8:00 PM

a2l gfeehToT STu=T <l SrTasgehal HatwH fadl dht grem, gAate 3R amTfSies JaUehtenvor & foiq drefen Sraert ol 7

fefSieat 2w, 72 Rwett| Ty aaTfdeR M (TrumemRet) 3 afger Fial 8fik 376 s=ai & AFaIfIehRY & TRETUr' &t dehe At
et HaTerl, e afadt aeft wat a g anfla ueer & gferd AgtAdere! (SSidt) st geh urmel SR foka €1 grgeiREt 3 St
el § whgt & o Hfeal & sifdeRT ok Sexal, fSd afger &hdl 8k 39 s=d anfie €, 37 W A9y e 3k Affes ga™IaT Bt
HeTorR # T&@d gy HaeAsfiel gf¥entur 3= <ht sraeaehar &1 faxrad deieh YRam Iurdt & srarar ag A Siet [, gatfe /1
T 1Y) TR 3@, I Ak Ugd, UTRaTRes Hael & TReT0T, a<al & gaiaH fod! i GRaM, gatd 3R |riforeh gadehianRor &
folg Trelen Sraert <l AT ST g1 39 WALl # SRaTs & ol 38 aarues &5 W e dhiad fovar 81 31 der gd ufehar, fiRwart
3R BRATR UuTTelt & uaer, uaer Reps, aret Serdd 3R gxdrasiiehur, e, Rifshar Sgvre afder &l & g 6 fRfa, @,
FHeT0T SR GadIeur, Hieat & T @ AT AT ITY 37T § T T, TIR, eATehrd 3R URAR & Tudh & Srerrar &3 foig amfie &1
ST 7 ot Geifda sifdaiat & emug foba & b & orrmet & & 718 fAwhiRer &t o] e &t Ae A & o T dRaTs RUIE (TERIR)
U¥Jd A Pl el Bl



